RT3l 3rfereRIoT
ﬂﬁé%"@@ﬁ",ﬂﬁé
A g 3aEd, ~aRie 6T & gHeT

IN THE INCOME TAX APPELLATE TRIBUNAL
MUMBAI BENCH “SMC”, MUMBAI
BEFORE SHRI VIKAS AWASTHY, JUDICIAL MEMBER

3318, 6076/7/2019 (f1.92010-11)
ITA NO.6076/MUM/2019(A.Y 2010-11)

Hitesh Bhupendra Shah,

A-2, Sindhu Baug, Tilak Road,
Ghatkopar East,

Mumbai 400 077

PAN-AAIPS-6410-) .. 3rdremmeft /Appellant

doi[H Vs.

ITO-27(1)(3),
Income Tax Office above Vashi Station,
3" Floor, Vashi,

New Mumbai400706 .. gfaarci/Respondent

37drereff GARIT/ Appellant by : None

gfaarér GdRT/Respondentby  :  ShriSanjay J. Sethi

geAars T fafA/ Date of hearing : 24/06/2021

giyorr &1 fafA/ Date of pronouncement : 24/06/2021
3SR/ ORDER

This appeal by the assessee is directed against the order of Commissioner of

Income Tax (Appeals) -24, Mumbai [in short ‘the CIT(A)’] dated 13/06/2019 for the

assessment year 2010-11.

2. A communication dated 26/03/2021 has been received from the Chartered

Accountants of the assessee stating that the assessee has opted for 'Vivad Se

Vishwas Scheme, 2020'( in short 'VSVS') and hence, want to withdraw the appeal.
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3. Shri Sanjay J. Sethi representing the Department stated that the Department
has no objection if the assessee wants to withdraw appeal to avail the benefit of

VSVS'.

4, A perusal of above letter shows that the assessee's declaration under VSVS
for the impugned assessment year has been accepted and the Designated Authority
has issued Form-3. In view of above, the appeal by assessee is dismissed as

withdrawn.

Order pronounced in the open Court on Thursday, the 24" day of June, 2021

Sd/-

(VIKAS AWASTHY)
a1 &TI/JUDICIAL MEMBER
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